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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
RESPONSE AFFIDAVIT

(On behalf of Uttarakhand Biodiversity Board)
(Respondent No. 3)

in

Original Application No. 295 of 2025

In re: News Item titled "Nayar river is vanishing - a yatra reveals
conservation goes beyond science and policy" appearing in ‘The Down To
Earth’ dated 03.06.2025.

Applicant

Central Pollution Control Board & Ors.

Respondents

AFFIDAVIT of Abou
Talib, aged about 40 years,
presently posted as
Technical Resource Person,
Uttarakhand  Biodiversity
Board.

Deponent
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I, the above-named deponent does hereby solemnly affirm and state on

oath as under: -

1. That the deponent is presently posted as the Technical Resource
Person, Uttarakhand Biodiversity Board and has been duly
authorized to sign and file the present response affidavit on behalf
of respondent no.3 in the present Original Application. In this
connection, copy of the authorization noting dated 24.07.2025 is

being marked and annexed as Annexure No.1 to this affidavit.

2.  That the above-mentioned matter was listed for hearing on
05.06.2025 wherein the Hon’ble National Green Tribunal was

pleased to issue the following directions:

--------

6. Let notices be issued to the respondents for filing their

e e 3
ey

1 A Q"\,h__response/reply by way of affidavit at least one week before the
J-%gxt date of hearing.
Birends@SingR \ o %

_ AAdvecat®) * it

noﬁt:‘:mf g,-: L.ist on 06.08.2025 for further consideration.
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3.  That the Board is a statutory body constituted under Section 22 of

the Biological Diversity Act, 2002 for the purpose of promoting

conservation of biological diversity, sustainable use of its
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components, and fair and equitable sharing of benefits arising out of

the use of biological resources.

4.  That the news article dated 03.06.2025 titled "Nayar river is
vanishing — a yatra reveals conservation goes beyond science and
policy”, highlights grave ecological issues impacting the Nayar
River ecosystem, which is a part of Uttarakhand’s rich biodiversity

heritage.

5. That the region surrounding the Nayar River, including the
Doodhatoli forests and associated alpine meadows, is rich in
endemic flora and fauna and includes important traditional water
systems like khals and chals. This ecosystem forms a vital part of

local livelihood, agriculture, and cultural practices.

6.  Thatthe Board recognizes the loss of biodiversity in the Nayar basin

due to:

.

 meSTPTe,

That as per Section 36(2) of the Biological Diversity Act, 2002 the

State Government is required to integrate the conservation and
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sustainable use of biological diversity into relevant sectoral or cross-

sectoral plans, programmes, and policies.

8. That it is most respectfully submitted that the respondent no.3is a
creature of statute under the Biological Diversity Act, 2002
[hereinafter referred to as the “Act”]. The functions of the
respondent No. 3 are enumerated in Section 23 of the Act. For ready

reference, Section 23 of the Act is reproduced hereunder; -

“23. Functions of State Biodiversity Board.—The functions of the
State Biodiversity Board shall be to— (a) advise the State
Government, subject to any guidelines issued by the Central
Government, on matters relating to the conservation of biodiversity,
sustainable use of its components and equitable sharing of the

benefits arising out of the utilisation of biological resources;

(b) regulate by granting of approvals or otherwise requests for
commercial utilisation or bio-survey and bio-utilisation of any

iological resource by Indians;

S

%OF -UT“‘Q the provisions of this Act or as may be prescribed by the State

Government.”

9. That while Section 23 of the Biological Diversity Act, 2002 empowers
the State Biodiversity Board to advise the State Government on matters

relating to the conservation of biodiversity, including restoration of
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ecosystems, the Uttarakhand Biodiversity Board is presently not
undertaking activities related to river rejuvenation since such functions
are currently being carried out by the Spring and River Rejuvenation
Authority (SARRA), Govt. of Uttarakhand, under the Watershed
Management Directorate, which has been entrusted with the
responsibility of rejuvenation and conservation of traditional water

systems and rain-fed rivers in the State.

10.  That the Board supports the recommendations made in the article,

including;:

a. Afforestation with native species,

b. Restoration of traditional water systems,

¢. Regulation of seasonal grazing,

d. Integrated river basin management involving local communities

11.  That the Board is committed to undertaking the following actions,

in coordination with other departments and stakeholders:

a. Documentation of biodiversity in the Nayar basin under the

T A ,? People’s Biodiversity Register (PBR) framework.
l_‘:

1) . . .
4p*\ Promotion of conservation education and awareness among local

:
!lcommunities.




16

c. Identification and notification of Biodiversity Heritage Sites
(BHS) in the Nayar basin.

d. Recommendations to the State Government for policy

intervention under Section 36 of the Act.

12.  That if so directed, the Board endeavors to coordinate with the
Forest Department, Pollution Control Board, and other agencies to
develop a time-bound biodiversity restoration plan for the Nayar

River basin.

Deponent

Verification: -

/ T A é:'\ Verified at Dehradun on the .Lg day of July 2025, that the contents of
3y

\J

th‘e:xcsponse affidavit are true and correct to the best of my knowledge and

ié_’f based on the basis of official record and nothing is false, and no
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